
IN THE TRIEUNAL
NBV DELHI.

OA 1656/94

New Delhi this the 19th day of July, 1999

Hon'ble Shri V.Hamakrishnan, Vice Chairman (A)
Hcn'ble Snt.Lakshmi Svaminathan, Me-nber (J)

In the matter of

Sub Inspector Bait a j Singh
S/0 Shri Surat Singh
Presently posted in F.R.R.C,'
r/O Village and P.O.Karad,
Distt.Panipat(Haryana) ^ ̂  ̂  ̂
oresontlv residing at A—2, P. S. Sar ai .-uahi_la, , i - x
Delhi. ' .Applicant
(By Advocate 3iri Shankar Ha ;iu )

Versus

l.Ihe Lt,Governor of HCTD through
Commissioner of Police,
Police Headquarter s, _ M30 Djilding,
I.P.Estate, New Delhi.

2.The :iy.Commissioner of Police,
.Respondents

Mew Delhi.

(By Advocate Sh.Anoop Bagai,learned counsel
through proxy counsel .Anil Singhal )

ORDER (ORAL)

(Hon'ble Snt.Lakshmi Svaminathan, Member ( J)

Shri Shank ar Raju,learned counsel on instructions

from the applicant submits that he is no longer interested in

pursuing this case and seeks permission to with: raw the C.A.

2. Permission to withdraw the OA is g- .nte i. A:coidingly

C.A is disposed of as withdrawn.

.Respondents

(Smt.Lakshmi Si-vaminathan)
Member (J)

(V.Hamakrishnari }
Vice Ghairman(A)


